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THE MINISTER OF STATE OF THE 
MINISTR Y OF LABOUR (SHRI T. 

- ANJlAH). (a) to (c). The Payment of 
Gratuity Act is applicable to every factory, 
mine, oil-field, plantation, port, railway 
company and shop or establishment employ-
ing 10 or more persons. Under the Act, the 
Central Government is empowered to extend 
the provisions of the Act by a notification 
to any other establishments or class of 
establishments employing 10 or more persons. 
In exercise of these powers, the Central 
Government have so far extended the 
provisions of the Act to the roHowing 
classes of establishments = 

1. Motor transport undertakjngs; 

2. Clubs. 

3. Chamber/Association/Federation 
Commerce and Industry; 

of 

4. Inland water transport establish-
ments; 

5. Solicitor's Office; 

6. Local bodies; 

7. Circus industry. 

Interview of States Minister on TV 

824. SHRI SATY AGOPAL MISRA: 
WiJI the Mmlster of lNFORMATION AND 
BROADCASTING be pleased to state: 

(a) whether Slates Ministers would be able 
to appear before public for interview on the 
TV in the manner the Central Ministers are 
facing the people over the Janavani 
Programme; 

(b) if so, from when; and 

(c) the details of the said proposal? 

THE MINISTER OF STATE OF 
THE MINISTRY OF INFORMATION 
AND BROADCASTING (SHRI V. N. 
GADGIL): (a) No such pr\)posaJ is pre-
sently under consideration. 

(b) and (c). Do not arise. 

Revision of Agriculture Land Cell"'g 
Acts of States 

825. SHRl JUJHAR SINGH : Will the 
Minister of AGRICULTURE AND RURAL 
PSVEWPMENT be pleased to state: 

(a) whether the Aariculture Land Ceil iDa 
Acts of different States have been revised 
with a view to remove anomalies and dis-
criminations in tbe previous laws in the 
year 1972 and 1973 under the National 
guidelines; 

(b) whether inspite of tbe enactment of 
the new Jaw in 1973 some of the States in-
cluding the State of Rajasthan have been 
deciding ceiling cases under both the laws, 
some of the clauses of which like the family 
definition, the mode of calculating the area 
and the rate of compessation etc. are ~ont. 
radictory to each other in the two laws; 

(c) whether the complications of the 
contradictory laws in use simultaneously is 
one of the major causes for cultivators to 
take the ceding cases in the law courts; and 

(d) if so, what steps Government of India 
propose to take to remove tho anomalies in 
the laws? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF RURAL DEVELOP-
MENT (SHRI CHANDULAL 
CHANDRAKAR): (a) States which bad 
agricultural land ceiling laws enacted revised 
legislation keeping in view the National 
guidelines issued in 1972. 

(b) and (c). Possibility of complications 
arising out of simultaneous operation of two 
sets of ceiling laws was brought to the notice 
of the States while calling for uptodate infor-
mation on the subject. 

(d) Since this is a matter within the pur-
view of the States, it is for tbe States to take 
action to remove anomalies, if any. 

Proposal to Para-Dub Award Winning 
Language FUms in other Languages 

826. SHRI SYED MASUDAL HOSSAIN: 
Will the Minister of INFORMATION AND 
BROADCASTING be pleased to state : 

(a) whether there is any proposal to 
para-dub award winning language films in 
other languages to promote national integra. 
tion; 

(b) if so, details thereor; and 

(c) if not, tbo reasons therefor? 

THE. MINISTER OF STATE OF THB 
MINISTRY OF INFORMATION AND 
BROADCASTING (SHRI V. N. GADGIL) : 
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,(a) No such proposal is under the considera-
.tion of the Government. 

(b) Does not arise. 

(c) The exhibition of films is primarily in 
the private sector and the producers, dl~tri

butors. etc. are free to para-dub the a\\8rd 
winning and other fi1ms. ]n so far as the 
MInistry of Information and Broadca~ting is 
concerned, it generally acquires prints of films 
which are selected for inclusion in the Indian 
Panorama Section of International Film 
Festivals of India/Fitmotsav and sub- titles 
them in English for participation in Film 
Festivals abroad and for screening inside 
the country. 

Telecast of Award Winning Films in 
the National Hook UP 

827. SHRI ANIL DASU : Will the 
Minister of INFORMATION AND BROAD-
CASTING be pleased to state: 

(a) whether there is any proposal to 
telecast different award winning films in the 
national hook up on every Sunday evening 
which is now reserved for the Hindi films; 

(b) if SOt since when; and 

(c) if not, the reasons thereof? 

THE MINISTER OF STATE OF 1 HE 
MINISTRY OF lNFORMATlON AND 
BROADCASTING (SHRI V. N. GAnGJL) ; 
(a) to (c). It has been decided that in addition 
to the Hindi feature films being telecast on 
Sunday evenings, the following may also 
be considered for telecast on the national 
network on atleast two Sundays of every 
month: 

(a) A good classic film 

(b) A Premier film 

(c) A Tele film 

(d) A top-class regional language film 
which bas won a national award for 
best film 

(e) An outstanding drama/play. 

Violation of Contract Labour (RegutatioD 
Rnd Abolition) Act. 1970 In Steel and 

Fertilizers Industries 

828. SHRI ANANDA PATHAK: WiH 
tbe Minister of LABOUR be pleased to 
state : 

(a) whether Government have received 
any representation in regard to the violation 
of Contract Labour (Regulation and Abo-
lition) Act, 1970 in steel and fertilizer indus-
tries; and 

(b) if so, the steps taken in the mrltter ? 

THE MINISTER OF STATE or THE 
MINISTRY OF LABOUR (SHRI T. 
ANJlAH) : (a) and (b). Complaints have been 
received from time to time alleging violation 
of different provisions of Contract Labour 
(Regulation and Abolition) Act, 1970 in Steel 
as well as in Fertilizer Industries. The con-
cerned State Government is the 'Appropriate 
Government' under the Contract Labour 
(Regulation and Abolition) Act, 1970 for 
Fertilizer and Steel Industrie5. Complaints 
a., and when received have been referred to 
the respective State Government(s) for 
appropriate action. 

However. in order to have a uniform 
policy in the Stee1 Jndustry under the Con-
tract Labour (Regulation and Aholition) Act. 
1970, the Central Government has declared 
Steel Industry as 'Controlled Industry' vide 
Notification No. S. 1()0l1/l/83~LW Vol. 11 
dated 17 ~6-19R5. The Central Government 
will be the 'Appropriate Government' for 
two ~ears in respect of Steel Industry with 
effect from the date 011 which the ahove 
mentioned Notification is public;hcd in the 
Gazette. 

Time Allotted to Political Parties on 
the Eve of Calcutta Corporation 

Ji]ertion, 1985 

829. SHRI AMAL DATTA; WiJl the 
Minister of INFORMATION AND 
BROADCASTING be pleased to state: 

(a) number of minutes TV, AIR, 
Calcutta allotted to the different political 
parties on the eve of the Calcutta Corpo-
ration, 1985; and 

(b) details of the TV lAIR telecast/ 
broadcast allowed to different parties since 
May, J 985 to 30th June, 1985 ? 

THE MINISTER OF STATE OF THE 
MINISTRY OF INFORMATON AND 
BROADCASTINO (SURI V. N. OAOOIL) : 
(a) Allotment of time to representatives of 
the recognised political parties under the 
scheme of Election Broadcasts over the Mewa 
is only in respect of elections to Lok Sabha 




